
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Appeal No.33 of 2025 (SZ) 

  

M/s Krishna Blue Metals, 

Rep.by its partner, Mr.S.Janahar Santhanakumar, 

S/o. Mr. Santhanakumar, 

93A, Mykkan Nadar Kudiyiruppu, 

Varandiveli, 

Tuticorin District-628207. 

Ph No: 7904893406                                                       ... Appellant 

Vs 

  

 State Level Environment Impact Assessment Authority (SEIAA),  

Rep. by its Member Secretary, 

No.327 Metros, 9th Floor, Anna Salai,  

Nandanam, Chennai- 600 035 

Email: seiaamstn@gmail.com 

Phone No. 044-24359973                                                ... Respondents 

 

 

INDEX 

 

S.NO. DESCRIPTION PG. NO. 

1.  Counter Affidavit Filed on Behalf of Seiaa – Tamil 

Nadu, The 1st Respondent 
 

1 - 5 

2.  Annexures 6 - 26 

 

 

Dated at Chennai on this the 22nd Day of August, 2025 

 

 

 

 

 

            COUNSEL FOR THE 1ST RESPONDENT 

 

 

 

 

 

 

 

 



1



2



3



4



5



incorporated in the EMP. The project rpecific occupational health mitigation

meaturer with required facilitier propoJed in the mining area may be detailed.

38. Public health implicationr of the Proiect and related a<tivitier for the population

in the impact zone rhould be rynematiGlly evaluated and the proposed

remedial mearurer rhould be detailed along with budgetary allocationr.

39. The Socio-economic studieJ rhould be carried out within a 5 km buffer zone

from the mining activity. Measurer of Jocio-economic rignificance and influence

to the local community propored to be provided by the Proiect Proponent

should be indicated. A5 far ar porrible, quantitative dimenrioni may be given

with time framer for implementation.

40. Detaik of litigation pending aSainrt the project, if any, with direction /order

passed by any Court of Law againn the Project ihould be given.

41. Benefit, of the Project if the Project ir implemented rhould be spelt out. The

benefitr of the Project shall clearly indicate environmental, Jocial, economic,

employment potential, etc.

42. lf any quarryinS operationr were ca.ried out in the propored quarrying Jite for

which now the EC ir rought, the Project Proponent rhall furnirh the detailed

compliance to EC conditioni Siven in the previous EC with the rite photographJ

which shall duly be certified by MoEF&CC, Regional Office, Chennai (or) the

concerned DEVINPCB.

43. The PP ,hall prepare the EMP for the entire life of mine and al5o furnirh the

rworn affidavit rtating to abide the EMP for the entire life of mine.

44. Concealing any factual information or rubmirsion of fake/fabricated data and

failure to comply with any of the conditionr mentioned above may rerult in

withdrawal ofthis Termr of Conditionr besider attracting penal provirionr in the

Environment (Protection) Act, 1986.

Agenda No: 431 - 04.

(File No: 10484/2023)

Propo6ed Rough Stone and Gravel Quarry over an odent of 2.98.0 H8 S.F.

(P) & 486 (P) of Nedungulam Village, Sathankulam Taluk, Thoothukudi

MEMB CHAIR

SEAC -TN
Y 14

SEAC. TN

bv

6



Thlru. KRISHNA BLUE METAIJ - For Environmental Clearance.

(slA,/TN/MlN/448552nO23 U. t2AOnOB).

The proposal was placed in this 431i Meeting of SEAC held on 15.12.2o23.fhe wqect
proponent Save detailed presentation. The details of the proiect furnished by the

proponent are available in the website (parivesh.nic.in).

The SEAC noted the followlng:

I. Earlier, the Proied Proponent, IWs. Krishna Blue Metalt has applied for

Environmental Clearance for the the Propoted Rough Stone & Gravel leate over

an extent of 4.98.0 ha at S.F.No's: 485nP) & 486 (P) , NedunSulam Village,

Sathankulam Taluk, Thoothukudi District, Tamil Nadu vide online propotal no.

ShfrN/MlN/411999l2O22 dt 24.12.2022 & (File No: 9699/2O22).As per the

mining plan the lease period it 5 years. The mining plan is for the period of five

yearr & production should not exceed 12,09,065 m'of Rough Stone & 83,910

m3 of gravel. The annual peak production is 2,49,O2O m3 of Rough Stone &

30,150 m' of cravel. The ultimate depth it 52m BGL (2m Gravel + 50mRou8h

ttone).

2. ln this connection, the subject was placed in the 365'6 SEAC meeting Dt:

24-03-2023. DurinS the appraisal, the 5EAC had obrerved the followinS:

a) The Solar Panel Power units are rituated at a dittance of 90 m from the

boundary of propored quarry, i.e., in the Extremely Sen5itive Zone

conridering the riik from the flyrock due to inditcriminate blatting

operation5 in the propored quarry.

b) The propo5ed quarry is frerhly planned in the current location where no

other ruch quarrier are in operation and the Solar Panel ttructure ha, been

installed before the arrival of thir quarry proposal.

c) The propored quarrying operation involving vibration induced blattinS

operationr and dun pollution due to huge excavation & haulinS

operationt may damage the exitting tolar panel & its ttructures.

d) BesideJ, this propoJal attractr the following legal implicationr:

(i). Under the provitiont of Tamil Nadu Minor Mineral ConceJtion Rules,

MEMB R

SEAC -TN
RY 15 CHAIRMAN

SEAC- TN
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1959, Rule 36 (l-A) (a) says

'...-No leare thall be $anted fot quarrying ,tone within 3OO meter, (thrce

huhdrcd metert) from any inhabited Jite: prcvided that the exiting quarrie,

which arc tubtining under current leatet Jhall be entitled for continuance till
the expiry of the leate period. The lesseet whote quarrie, lie within a radiu, of
3OO metres from the inhabited tite thall undertake blarting operation, only alter
getting permittion of the Director of Minet tafety, Chehnai".

Similarly, Rule 36 (l-A) (c) also indicatet

",.-.No new layout, building ptant fatting within jOO metre, ftom any quarry
thould be given apprcval by any agency unle$ prior clearance of the Director
of Geology and Mining k obtained. On receipt of propotah for according

clearance, the Director of Aeoloy and Mining (DGM) shall decide upon the

continuance or cloture, at the cate may be ofany quarry which it ,ituated within

3OO metres from the now layout, building tought lot Juch ,clearance,....,.

ln vleu, of the above reasons, the SEAC decided that not to recomrnend the
proposal for the grant of Envlronmental Clearance.

3. Subrequently, thir rubiect war placed in 5'12,h authority meetint held on
17.04-2023 &. 18.04.2023. The Authority acceptj the decirion of SEAC and

decided to requert the Member Secretary, SEIAA-TN to giant rejection letter to
the project proponent ar per the 365'h Meeting of SEAC held oo 24.03.2023

4. Now, the Proje<t Proponent. M/r. f\.irhna Blue Metall har again applied for

Environmental Clearance for the the proposed Rough Stone and Gravel euarry
over an extent of 2.98.0 Ha S.F.Nos.48512 (p) &486 (p) of Nedungulam Villate,

tathankulam Taluk, Thoothukudi Dirtrict.

5. The propoJed quarry/activity is covered under Category "B2', of ltem l(a)

"Mining Projectr" of the Schedule to the EIA Notifi@tion, 2006.

6, Ar per the Precire area communication the lease period is 5 years. The mining

plan ii for the period of five yearr & production Jhould not exceed 2,49,O2O m1

of Rough ttone & 47,470 m3 of Gravel. The annual peak produ<tion ir I.ll,25O

m, of Rough Stone & 19,835 mr of Gravel. The ultimate depth ir 47m BG

ME
SEAC -TN

RY 16 CHAIRMAN
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Gravel + 45m R.ough Stone).

Based on the presentation and documents furnithed by the project proponent, SEAC

obrerved the following that

a) AJ per revired precire area communication and re\rired Mining plan it war noted

that the proximity of the solar Panelr at the rolar power plant are rituated at

160 m (Northe.n & No.th Eartern Direction) from the boundary of propojed

quarry area which attradr as per provirionr of TamilNadu Minor Mineral

Concersion Ruler. 1959, Rule 36 (l-A) (a) which rtater that

"....No lease shall be granted for quarrying ttone within 30O meten (three

hundred meten) from any inhabited tite: Provided that the exiting quadet

which are tubtirting under cu ent leatet thall be entitled for contihuance till

the expiry of the leate period. The lesseet whote quarriet lie within a radiut

of 3OO metret from the inhabited tite thall undeftake blatting opentionr

only after getting permitiion of the Directot of Minet tafety, Chennai".

(c) No naa, laraut, hl ding plans falling wfthln 3OO metrct from ,try quarry

thould be Slwn approyal W any dgeno/ unlett priot clearance of the Director

of Ceology and Mining it obtained. On twlpt d p,opfilt for ac@tdit g
d@nnce the Dlrator of Galogy and Mlnlng tha declde upon the

continuance or doturc, at the cate may be of any quarry which k tituated

within 3OO metret from the now layout, building tought for tuch

"clearance".

3 [(ii-a) ltone'thall mean rough rtonet including khandat, buldert, tize

reduced (brcken or crushed) materiab including metal je y, ballattt, rnill

ttonet, hand chakait and building and road conttruction ttonet other than

black, red, pink. grey, green, white or other coloured ot multi coloured

granitet or any other rcckt tuitable for uJe at ornamental and decorative

ttonet.?

qii) , finhabited tite' thall mean a village tite or town tite or a houre tite at

referred to in the rcvenue recordr or a houte tite or layout approved by a

Local Rody or Town or Country or Metropolitan Planning Authority,

MEM
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the taid Body or Authoity ir crcated under a ttatute and empowered to

approve tuch an area at a houte tite or layout area.F

Here, the SEAC have obierved following points during the long deliberation:

i. The SEAC feek that thir affirmation of rafety dirtance of l5om from the rolar

panels may not be ruffice ar it fallr again within the High Sendtive Zone

conriderinS the riik from the flyrock and the higher magnitude of Air-Over

PreJrure (Noire) due to indircriminate blarting operationr in the propored

quarry.

ii. The propored quarry ir freJhly planned in the (urrent location which is virgin

area where no othe uch quarries are either in 'operation' (or) in

'abandoned' stage

iii. Vide Rule 36 0-A) (c) of Tamil Nadu Minor Mineral Concerrion Ruler.

1959, the Solar Panel Jtrudure har been lnrtalled before the application for

the propored quarry was made and it is prerently operatlng.

iv. The propored quarryinS operation involving drilling, excavation and

trantportation operationr handling large volume of excavation, pores

enormour duit pollution (airborne dun) which may damage the exirting

solar panel and the ground vibration caured due to blarting & the

operation/movement of heavy eanh equipments affectJ the integrity of itt

rtructuret.

ln view of the above reasonr, the SEAC dedded not to recommend this proposal for

the grant of Environmental Cl€arance.

Agenda No: 43105

(File Nor 10485/2023)

PropoJed Rough ttone Quarry over an extent of 1.95.5 Ha at 5.F.Nor.93/1, 93,/3 &

9314 of Erragudahalll Villate, Palacode Taluk Dharmapuri Dlrtrlct, Tamll Nadu by

Tnt.R.Ovlyam .For Envlronmental Clearance.(SlA./TN/MlN/43555AnO23,

Da/redt25.O9.2023).

The propotalwa5 placed in the 431" Meeting of SEAC held on 15.12.2023. The detaik

of the project furnirhed by the proponent are available in the webJite (pariverh. in

The SEAC foll6^ring:

MEM
SEAC .TN
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MINUTES

688th MEETING

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY-TAMIL NADU

Datez 10.01.2024
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AgeDda

No

Description File No. Minutes

a)

Confirmation of the rninutes of the

6E7d meeting ofthe Authority held

on 09 .01 .2024.

The minutes of the 687h meeting of the Authority

held on 09.01.2024 was confirmed.

b)

The Action taken on the decisions of
the 687th meeting of the Authority

held on 09.01.2024.

The Member Secretary informed that 686m

Minutes uploaded in Parivesh website and action

taken report will be putup ensuing meeting.

I Proposed Multi Colour Granite

quarry lease over an extent of0.08.0

Ha at S.F.No- 253llB (P) of

Korakottai Village, Vandavasi

Taluk, Tiruvannamalai District,

Tamil Nadu by Tvl. SKN Temple

Aiohitects and SculptoN For

Environrnental Clearance.

(SWTNMIN/45 l 9 1 5/2023)

10539 Ihe authority noted that the subject was appBised

in the 43lstSEAC meeting held on 15.12.2023.

SEAC has fumished its recommendations for

granting Environmental Clearance subject to the

conditions stated therein.

After detailed discussions, the Authority taking

into account the recommendations of SEAC and

also the safety aspects and to ensue sustainable,

scientific and systematic mining, decided to grant

Envirotunental Clearance for the quatrtity of547.5

mr ROM which includes 54?.5 m3 of Multi

Colour Gratrite Recovery (@1007.) up to the

ultimate depth of6.5m for a period of 6 moDths

oDly from the date of issue of EC. This is also

subject to the conditions imposed by SEAC, normal

conditions stipulated by MOEF&CC in addition to

the following conditions and the conditions in

Annexure 'A' ofthis minutes.

l. Keeping in view of MoEE&CC'S

notification S.O.1533(E) dated.14.09.2006

and S.O. 1807(E) dated 12.04.2022, this

MINUTES OF TIIE 688th MEETING OF THE STATE LE\,'EL ENVIRONMENT IMPACT
ASSESSMENT AUTIIORITY IIELD ON T0.01.2024.

2

TARY
SEIAA-TN
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Environmental Clearance is valid as per the

approved mine plan period.

2. The EC granred is subject to review by

District Collector, Mines Dept. and TNPCB

on completion of every 5 years and also

during the mine plan period, till the project

life so as to review the EC conditions ard to

ensure that they have all been adhered to

and implemented.

.] The project proponent shall submil a

Certified Compliance Report obtained from

IRO of MoEF&CC to the moniloring,

regulatory and other concemed authorities

including SEIAA, while seeking a renewal

of the mining plan to cover the project life,

4. There should be regular monitoring of air

quality, water quality, gound water level

and noise quality and reports regarding the

same should be submitted to TNPCB,

SEIAA & IRO ofMoEF&CC once in every

6 months.

5, The proponent shall strictly adhere to the

mining plan ard half yearly and annual

retums shall be submitted to the Director of

Geology and Mining Department with copy

marked to TNPCB, SEIAA & IRO of
MoEF&CC.

6. Biodiversity in and around the project area

should be monitored fiequently and detailed

biodiversity report should be submitted

every year to SEIAA & IROofMoEF&CC.

7. The progressive and final mine closurc plan

including the green belt implementation and

3

ARY
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envircnmental norms should be strictly

followed as per the EMp and as per the

amount committed and approved in EC for

EMP. Stafus of progressive mine closure

and geen belt implementation should be

included in the half yearly compliance

repon submitred ro TNPCB. SETAA & IRo

ofMoEF&CC.

t. As per the OM vid e F . No. IA3-22/t /2022-

l{-Ill lE- 1726241D edi 14.06.2022, rhe

Project Proponents are directed to submit

the six-monthly compliance on the

environmental conditions prescriH in the

prior environmental clearance letter(s)

through newly developed compliance

module in the PARMSH Portal from the

respective logih.

9- The amount allocated for EMP should be

kept in a sepante account and both the

capital and recuning expenditures should

be done year wise for the works identified,

approved and es committed. The work &
expenditure made under EMP should be

elaborated in the bi-annual compliance

report submitted and also should be brought

to lhe notice ofconcemed aulhori ties during

inspections.

2 Proposed Rough Stone and Gravcl

quarry leare ov€r an extent of L43.0

Ha at S.F.Nos. 100/lA & 100/lB

(Part) of Nach ipalayam Village,

10483 The authority noted that the subject was appraised

in the 43ls' SEAC meeting held on 15.t2.2023.

During the meeting, the Committe€ noted that the

RY

4

SEIAA.TN

14



Madukkarai Taluk, Coimbatore

District, Tamil Nadu by Thiru. S.

Kafthick - For Environmental

Clearance.

(slA/TN/MIN/44763612023)

project proponent was absent for the meeting. Hence,

the Commiftee decided to defer the Foposal.

In view of the above, the Authority acc€pted the

decision of SEAC and decided to request Member

Secretary, SEIAA to communicate the minutes of
4l l'r SEAC meeting to the project proponent

3 Existing Grey Granite over an extent

of 34.35.5Ha in S.F.No.289(Part) in

Sulamalai Village, Bargur Taluk,

Krishnagi District by M/S. Tamil

Nadu Minerals Limited- For Terms

of Reference (under Violation).

(s[A/TN/MIN/4530E2/2023)

10547 The authority noted that the subject was appraised in

the 4316 SEAC meeting held on 12.12.2023. SEAC

has fumished its recommendations to the authority

for granting CRZ Clearance under CRZ

Notification,2ol I subject to the conditions stated

therein.

After detailed discussions, the Authority accepts the

recommehdation ofSEAC and decided to grant CRZ

Clearance under CRZ Notification,2ol I subject to

the conditions as recommended by SEAC &

normal/standard conditions stipulated by

MoEF&CC.

4. Proposed Rough Stone and Gravel

Quarry over an extent of 2.98.0 Ha

S.F.Nos.4852 (P) & 486 (P) of
Nedungulam Village, Sathankulam

Taluk, Thoothukudi District by M/s.

Krishna blue Metals - For

Environmental Clearance.

(s[A,/TN/MIN/448552/2023)

10484 The authority noted that the subject was appraised in

the 431rr' SEAC meeting held on 12j2.2023 ?Iltd

SEAC had observed the following:

a) The Solar Panel Powet units are

situated at a distance of90 n fiom the

boundary of proposed quarry. i.e.. in

the Extrcmely Sensitiye ZoDe

conside.ing the risk fiom the flyrock

due to indiscriminate blasting

operations in the proposed quarry.

b) The proposed quarry is freshlypla.nned

in the cunent location where no other

such quaries are in operation and the

Solar Panel structuae has been installed

\'b,J
cfAnMAN
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before the anival of this quarry

proposal.

c) The proposed quarrying operation

involving vibration induced blasting

operations and dust pollution due to

huge excavation & hauling operations

may damage thc existing solar panel &
its structures.

d) Besides, this proposal attracts the

following legal implications:

(i). Under the prcvisions of Tamil Nadu

Minor Mineral Concession Rules, 1959.

Rule 36 (l-A) (a) says

" ...No lease shall be grantedJor quarrying

stone withih 300 meters (three hundred

meters) fom any ifihabited site: provided

lhat the exiting ql@nies which ure

subsistikg ukder current leases shall be

enlitled for contiu@nce till the expiry of the

lease period. The lessees whose quarries lie

within a ratlius ol 300 ,netres lrom the

inhabited sile shall undetake blasting

operaliohs only aler getting pennission of
the Directot of Mikes Safety, Chennai " .

Similarly, Rule 36 (l-A) (c) also indicates

"....No nele ldyout, building plans laltitg
v,ilhih 300 netres from ony quarry should be

given approtal by atry dgency unless prior
clearance of the Director of Geolog) and

Mining is obtained. On receipt oJproposals

for according clearance, the Director of
Geolog/ and Mining (DGM shall decide

utrmn lhe continuonce or clos re, as the cose

6
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may be of any qudrry which is situated

wilhin 300 melres ftom the tu)w ldyoul,

building sought lor such ,cleorunce . .. . " .

ID view of the above reasoN, the SEAC

decided that trot to recommend the

proposal for the grrtrt of Environmeotal

ClearaDce,

1. Subsequently, this subject was placed in 6l2th

authorify meeting held on 17.04.2023 &

18.04.2023. The Authority accepts the

decision of SEAC and decided to request the

Member Secretary, SEIAA-TN to giant

rejection letter to the project proponent as per

the 365'h Meeting of SEAC held on

24.03.2023

2. Now, the Project Proponent, I\4/s. Krishna

Blue Metals has again applied for

Environmcntal Clea@nce for the the

proposed Roug! Stone and Gravel Quarry

over an extent of2.98.0 Ha S.F.Nos.485/2 (P)

& 486 (P) of Nedungulam Village,

Sathankulam Taluk, Thoothukudi District.

3. The proposed quarry/activity is covered

under Category "B2" of Item l(a) "Mining

Projects" of the Schedule to the EIA

Notification, 2006.

4. As per the Prccise area cohmunication the

lease period is 5 Years. The mining plan is for

the period of five years & production should

not exceed 2,49,020 m3 of Rough Stone &

47,470 m3 of Gravel. The annual peak

production is 1,11,250 mr of Rough Stone &
19.t36 mr of Gravel. The ultimate depth is

fu"l
TARY
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47m BGL (2m cravel + 45rn Rough Stohe).

Based on the presentation and documents fumished

by the project proponent! SEAC obse.ved the

following that

a) As per revised precise area communication

and revised Mining plan it was noted that the

proximity of the Solar panels at the solar

power plzrnt are situated at 160 m (Nofihern

& North Eastem Direction) from the

boundary of proposed quarry area which

attracts as per provisions of TamilN

Minor Mincral Concession Rules, 1959, Rlrle

36 (l-A) (a) which states rhat

"....No leose shall be gronted lor
quarrying stotE within 300 ,neters (three

h ndred meters) Irom ahy inhabited site-

Provided that the eriting quarries which

ore rubsisting uhder cuftenl le.Lses shall

be ?ntitled Ior continudrce till the expiry

of the lea,te period. The lessees whose

quaries lie within a rudius of 300 metres

Irom the inhabited site shall undertafu

bloslillg opelations only oler geuing

permission of the Director of Mines

Salety, Chenkdi".

(c) No new tayout, building pta,rsfa ing

wifhin 300 metres lrorfi an! qu.trry

should be giyen apprct'al by ony

unless pt ior cleararue of the Director

Geologt and Mining is obtained. O,
rcceipt of proposals lot accorili g
clearance, lhe Dir.ectot of Geologt

8
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Mining shdl decide upoh

conlituotce of closhe, as the case mo))

be ofany quarry which is sittaled

300 metres /rom lhe now lqtout, bu ding

soughl lor such "clearance"-

3 [(ii-o) 'stone' shall neon rotgh

including khondas, boulders, size

ftroken or crushed) materials includi.

melal jelly, bollosts, nill stones,

chokais and building and

conslruclion slones other thdh blach red,

pi nh grey, green, white ot othet colo

or muhi colouled grunites or any othe

rocks suilable Ior use as omamentol

decorotive stones.lt

fur ' ['inhabited site' shall mean

village site ot town site or a ho se site as

relerred lo in the rcyenue records or o

house ste or layout approved by a Local

Body or Town or Country or

Metropolitan Planning A thority, where

the said Body or Authoity is

undet o statule ahd empowered to

approve such an orea os o la se site or

lalaut orea.J2

Here, the SEAC have obse ed following points

during the long deliberation:

i. The SEAC feels that this amrmarion

safety distance of l60m from fte solar

panels may not be suffice as it falls again

within the Iligh ScDsitive Zone

considering the risk fiom the flyrock and

the higher magnitude of

9,h*rJ
c{r,cRMANR
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Pressure (Noise) due to indiscriminare

blasting operations in the proposed

quarry.

ii. The proposed quarry is freshly planned

in the cuarent location which is vi

area where no other such quarries are

either in 'operation' (or) in 'abandoned,

stage

iii. Vide Rule 36 (l-A) (c) ofTamil Nadu

Minor Mineral Concession Rules, 1959,

the Solar Panel structure has beetr

installed before the applicarion for the

proposed quarry was made and it is

presertly operstitrg.

iv. The propos€d quarryin8 operalion

involving drilling. excavation and

transportation operations handling I

volume of excavation, poses

dust pollution (airbome dust) which may

damage the existing solar panel and the

ground vibration caused due to blasting

& the operation/movement of healy

earth equipments affects the integrity

its structures.

In view ofthe above,lhe Authority, afterdiscussio$,

accepted the decision ofSEAC, rejected the proposal

and decided to request Member Secretary, SEIAA-

TN to gralt rejection lener to proponent as per the

43lt'\ SEAC meeting held on 12.12.2023, F:uiJle\

Authority decided to close and record this proposal.

5 hoposed Rough Stone Quarry over

an exlent of 1.95.5 Ha at

10485 The Authority noted that the subject was appraised in

the 43ls SEAC meeting held on 15.12.2023. During

TARY
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STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAIVtrLNADU
3rd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet

Chennai-600015

Phone No.044-24359973

Fax No. 044-24359975

REJECTION ORDER
Proseedins. No. SEIAA-TN/F.No.10484/2023 dated: 10.01.2024

'l o

M/s. Krishna Blue Metals,

No. 22611, Amuthunnakudi Panchayat,

Sathankulam,

Thoothukudi District - 628 704.

Sir,

Sub: SEIAA-TN - Proposal seeking Environmental Clearance for Proposed Rough

Stone and Gravel Quarry over an extent of 2.98.0 Ha S.F.Nos.485/2 (P) & 486

(P) ofNedungulam Village, Sathankulam Taluk, Thoothukudi District by Thiru.

Krishna Blue Metals - under l(a) Mining projects of the schedule of the EIA

Notification, 2006 - not recommended - Application Closed and Recorded -
Regarding

Ref: l. Online Proposal No. S IA/TN/NIIN /448552/2023 Dt. 12/1012023

2. Project proponent submitted EC SEIAA-TN on 20.10.2023

3. Minutes of the 431't Meeting of SEAC held on 15.12.2023

4. Minutes of the 688d authority meeting held on 10.01.2024.

I invite your kind attention to the reference cited above, wherein the application received

from Thiru. Krishna Blue Metals for Environmental Clearance for the Proposed Rough Stone and

Cravel Quarry over an extent of 2.98.0 Ha S.F.Nos.485/2 (P) & 486 (P) of Nedungulam Village,

Sathankulam Taluk, Thoothukudi District, Tamil Nadu.

THIRU. DEEPAK S. BILGI. I,F.S
MEMBER SECRETARY

The proposal was placed in this 43 l" Meeting of SEAC held on 15.l2.2O23.The project proponent
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gave detailed presentation. The details of the project fumished by the proponent are available in

the website (parivesh.nic. in).

The SEAC noted the following:

l. Earlier, the Project Proponent, tru7s. Krishna Blue Metals has applied for Environmenlal

Clearance for the Proposed Rough Stone & Gravel lease over an extent of 4.98.0 ha at

S.F.No's:485/2@) & 486 (P) , Nedungulam Village, Sathankulam Taluk, Thoothukudi

District, Tamil Nadu vide online proposal no. SIA/TNA4IN/4I 1999/2022 dt 24.12.2022

& @ile No: 9699/2022).As per the mining plan the lease period is 5 years. The mining

plan is for the period of five years & production should not exceed 12,09,065 ml of

Rough Stone & 83,910 m3 of gravel. The annual peak production is 2,49,020 m3 of

Rough Stone & 30,150 m3 of Gravel. The ultimate depth is 52m BGL (2m Gravel +

5OmRough Stone).

2. In this connection, the subject was placed in the 365th SEAC meeting Dt: 24.03.2023.

During the appraisal, the SEAC had observed the following:

e) The Solar Panel Power units are situated at a distance of90 m fiom the boundary of
proposed quarry, i.e., in the Extremely Sensitive Zone considering the risk from the

flyrock due to indiscriminate blasting operations in the proposed quarry.

f) The proposed quarry is freshly planned in the current location where no other such

quarries are in operation and the Solar Panel structure has been installed before the

arrival ofthis quarry proposal.

g) The proposed quarrying operation involving vibration induced blasting operations

and dust pollution due to huge excavation & hauling operations may damage the

existing solar panel & its structures.

h) Besides, this proposal attracts the following legal implications:

(i). Under the provisions of Tamil Nadu Minor Mineral Concession Rules, 1959, Rule 36

(l-A) (a) says

"....No lease shall be granted for quarrying stone within 300 meters (three hurulred

meters) from any inhabited site: Provided thot the exiting qudrries which are subsisting

under current leases shall be entitled for continuance till the expiry of the lease period.

The lessees whose quarries lie within a radius of300 metres from the inhabited site shall

undertake blasting operations only afier getting permission of the Director of Mines

Safery, Chennai".

Similarly, Rule 36 (l-A) (c) also indicates
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"....No new layout, building plans falling within j00 metres from any quarry should be

given approval by any agency unless prior clearance of the Director of Geologt and

Mining is obtained. On receipt of proposals for according clearance, the Director of
Geologt and Mininq (DGM) shall decide upon the continuance or closure, as the case

may be of any quarry which is situaled within 300 metres from the now layout, building

sought for such ,clearance.... ".

In view of the above reasons, the SEAC decided that not to recommend the

proposal for the grant ofEnvironmental Clearance.

l. Subsequently, this subject was placed in 6l2th authority meeting held on 17.04.2023 &

18.04.2023. The Authority accepts the decision of SEAC and decided to request the

Member Secretary, SEIAA-TN to giant rejection letter to the project proponent as per

the 365'h Meeting of SEAC held on 24.03.2023

2. Now, the Project Proponent, M/s. Krishna Blue Metals has again applied for

Environmental Clearance for the the proposed Rough Stone and Gravel Quarry over an

extent of 2.98.0 Ha S.F.Nos.485/2 (P) & 486 (P) of Nedungulam Village, Sathankulam

Taluk, Thoothukudi District.

3. The proposed quarry/activity is covered under Category "B2" of ltem 1(a) "Mining

Projects" ofthe Schedule to the EIA Notification, 2006.

4. As per the Precise area communication the lease period is 5 Years. The mining plan is

for the period offive years & production should not exceed 2,49,020 m3 ofRough Stone

& 4'7,470 m3 of Gravel. The annual peak production is 1,1 1,250 m3 of Rough Stone &

19,836 m3 ofGravel. The ultimate depth is 47m BGL (2m Gravel + 45m Rough Stone).

Based on the presentation and documents furnished by the project proponent, SEAC observed the

following that

b) As per revised precise area communication and revised Mining plan it was noted that the

proximity of the Solar Panels at the solar power plant are situated at 160 m (Northern &

North Eastem Direction) fiom the boundary ofproposed quarry area which attracts as per

provisions of TamilNadu Minor Mineral Concession Rutes, 1959, Rule 36 (1-A) (a) which

states that

"....No lease shall be granted for quarrying slone wilhin i00 meters (three hundred

meters) from any inhabited site: Provided that the exiting quarries which are subsisting

under current leases shall be entitledfor continuance till the expiry ofthe lease period.

The lessees whose quarries lie within a radius of 300 metres from the inhabited site
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l.

shall undertake blasting operations only after geuing permission of the Director of
Mines Safety, Chennai ".

(c) No new layout, building plans falling within 300 n etres from any quarry should

be given approval by any agency unless prior clearance of the Director of Geologg and

Mining is obtained. On receipt of proposals for according cleara ce, the Direclor of
Geology and Mining shall decide upon the continuance or closure, as the case may

be of any quarry which is situated within 300 metres lrom lhe now layout, building

sought for such "clearance ".

j [(ii-a) 'stone' shall mean rough stones including khandas, boulders, size reduced

(broken or crushed) materials including metal jelly, ballasts, mill stones, hand chakais

and building and road construction stones other than black, red, pink, grey, green,

white or other coloured or multi coloured granites or any other rocks suitable for use

as omamenlal and decoralive .stones.l3

(ii, 2 
['inhabited site' shall mean a village site or totvn site or a house site as refened

to in the reverurc records or a house site or layout approved by a htcal Body or Town

or Country or Metropolitan Planning Authority, wherc the said Body or Authority is

created under a statute and empowered to approve such an area as a house site or

layout area.J2

The SEAC feels that this affirmation of safety distance of 160m from the solar panels may

not be suffice as it falls again within the High Sensitive Zone considering the risk from the

flyrock and the higher magnitude of Air-Over Pressure (Noise) due to indiscriminate

blasting operations in the proposed quarry.

The proposed quarry is freshly planned in the current location which is virgin area where no

other such quarries are either in'operation' (or) in 'abandoned' stage

Vide Rule 36 (l-A) (c) of Tamil Nadu Minor Mineral Concession Rules, 1959, the Solar

Panel structure has been installed before the application for the proposed quarry was made

and it is presently operating.

The proposed quarrying operation involving drilling, excavation and transportation

operations handling large volume of excavation, poses enorrnous dust pollution (airborne

dust) which may damage the existing solar panel and the ground vibration caused due to

blasting & the operation/movement of heavy earth equipments affects the integrity of its

structures.
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Here, the SEAC have observed following points during the long deliberation:
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In view ofthe above reasons, the SEAC decided not to recommend this proposal for the

grant of Environmental Clearance.

Subsequently, the proposal was placed in the 688e authority meeting held on 10.01.2024. ln view

ofthe above, the Authority, after discussions, accepted the decision ofSEAC, rejected the proposal

and decided to request Member Secretary, SETAA-TN to grant rejection letter to proponent as per

the 43le SEAC meeting held on 12.12.2023. Further, Authority decided to close and record this

proposal. Hence, the above mentioned file is closed and recorded accordingly.

TARY
IAA.TN
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BEFORE THE HON’BLE NATIONAL 

GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Appeal No.33 of 2025 (SZ) 

  

M/s Krishna Blue Metals, 

Rep.by its partner, Mr.S.Janahar 

                ... Appellant 

Vs 

  

 State Level Environment Impact 

Assessment Authority (SEIAA),  

       ... Respondents 

 

 

 

 

 

 

 

 

Counter Affidavit Filed on 

Behalf of Seiaa – Tamil Nadu, The 

1st Respondent 

 

 

 

 

 

 

 

 

 COUNSEL FOR THE 1ST RESPONDENT 

 

       S. SAI SATHYAJITH 
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